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Title: Discussion on the motion for consideration of the Salary, Allowances and Pension of Members of Parliament
(Amendment) Bill, 2010 (Bill Passed).

THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF WATER RESOURCES (SHRI PAWAN KUMAR BANSAL):
Sir, my submission is that the Bill relating to the Salary, Allowances and Pension of Members of Parliament may be taken up
before the Enemy Property Bill.

Sir, I beg to move *:

"That the Bill further to amend the Salary, Allowances and Pension of Members of Parliament Act, 1954, be
taken into consideration."

Sir, the existing provision regarding salary and allowance were made effective from 14t September 2006 for a period of five
years.

In the normal course, this period would expire on 14t of September, 2011. However, after the implementation of the Sixth
Pay Commission, all level of employees received substantial enhancement of the salary package. Similarly, salaries of other
dignitaries were also increased.

Sir, the Joint Committee on Salary and Allowances of Members of Parliament examined the matters connected with the
rationalisation of salary, allowances and other facilities available to the Members of Parliament. In its Report the Joint
Committee felt that the existing salary and allowances were inadequate in the present scenario. The Committee felt that
the existing criterion for fixing the salaries and allowances of Members of Parliament on the basis of Consumer Price Index
meant for urban non-manual employees were inadequate to meet the needs of the Members of Parliament to shoulder their
responsibilities effectively. The Members pay and allowances, felt the Committee, must be raised on the premise that they
are on duty 365 days a year and 24 hours a day. Further, the emoluments of the Members of Parliament should not be less
than that being paid to the Members of State Legislatures. Besides, their emolument may be bench-marked befitting their
important office to the salary being paid to other dignitaries and civil servants placed on the warrant of President issued by
the Government of India.

Sir, the Joint Committee submitted its Report on 5t May, 2010 and have made a number of recommendations for
enhancing salary, allowances, facilities, pension, etc. for Members and former Members of Parliament. After due
consideration of the recommendations, the Government has decided to implement most of the recommendations by
amendment of the Salary, Allowances and Pension of Members of Parliament Act, 1954 and the rules framed there under.

Sir, the proposals which involve amendment of the Act have been included in this Bill and I would very briefly summarise
those as follows:

[ The salary is being raised from Rs.16,000 p.m. to Rs.50,000 p.m.

(1 Daily Allowance is being increased from Rs.1000 to Rs.2000 for each day during the period of residence on duty

And, these increases would be effective from the date of the constitution of the15th Lok Sabha, that is 18th May,
20009.

(1 The road mileage is being raised from Rs.13 per km. to Rs.16 per km.

[1 The rail facility is being provided for the spouse of the Member so that she can travel alone, between the place of
residence and Delhi, unaccompanied by the Member, as the present case is.

Presently, the Member is entitled to two seats as such in the First Class. If he goes and brings back the spouse. So, in
fact, this one particular provision would rather lead to some saving on the account of expenditure on the rail travel.

[1 The minimum and additional pension, which is presently allowed to ex-Members of Parliament, is Rs.8000 p.m. This
is being raised to Rs.20,000 p.m. and the additional pension of each year, in excess of five years of Membership of
House is being raised from Rs.800 p.m. to Rs.1500 p.m. The increase in pension like the increase in pay shall be



effective from 18t May, 2009

[l The advance for purchase of conveyance is being raised from an amount of Rs.1 lakh to Rs.4 lakhs at the rate of
interest which is applicable to the Government servants by the Government of India.

Apart from the proposals which have been included in the Bill, certain other recommendations of the Joint Committee have
also been agreed to and are proposed to be implemented by amendment of the relevant rules to the Act.

15.15 hrs.
(Shri Inder Singh Namdhari /in the Chair)

These are: the constituency allowance will be raised from Rs.20,000 to Rs.45,000 per month and the Members of
Parliament who are presently entitled to offices expenses of Rs.20,000 per month, this amount would be raised to
Rs.45,000 per month, out of which Rs.28,000 would be payable to the office staff which they employ.

The hon. Speaker, Lok Sabha, had convened a meeting of all political parties on 234 March, 2005 to evolve a mechanism
for periodic revision of salary and allowances of Members of Parliament. Based on the unanimity arrived at in-for setting up
a Salary Commission, there was a proposal by this Ministry to set up a permanent mechanism for determining the salary

and allowances of Members of Parliament. The Cabinet had approved the proposal in principle on 18t August, 2006 for
setting up of a permanent mechanism for determination of salary, allowances, pensions, etc. of the Members of Parliament.
However, no such permanent mechanism could be set up so far.

The issue of setting up of permanent mechanism has assumed greater significance in view of the developments and various
sort of reactions or comments that the question of the Members having have to decide their salary themselves has arisen in
the recent few days and the past few days. The Constitution does bestow that right on the Members of Parliament as it
does to the Parliament in the framing of various other laws. But it is felt now by the senior Members like hon. Mr. Advani
himself and many other hon. Members that it is time now that we stop getting into this exercise repeatedly and work out
some mechanism which would be according to the dignity that ought to be accorded to the Members when they talk of
their own pay, salaries and allowances and it should also be a very transparent thing in which people other than Members
of Parliament are associated with. This is indeed a very wholesome recommendation and I would take this opportunity at
the time of just presenting this Bill to the House that I would like to make it clear that through there has been delay in this
matter in the past but we would all get into an exercise in this. In principle, the decision has been taken. What ought to be
the modalities thereof, what sort of composition it ought to have, we would discuss with various political parties. We would
refer the matter to the Committee on Salaries and Allowances and I think we would come up with some sort of mechanism
which would find all round, a universal acceptance in the days to come...(Interruptions)

MR. CHAIRMAN: Pandaji, the time will come when you will be allowed to express your views. It is not the way.
...(Interruptions)

MR. CHAIRMAN: Sampatji and Pandaji, it is not the way. You people are the senior Members of Parliament and if you will
do like this, how the Parliament will run? I will give you time. What do you want now?

...(Interruptions)
SHRI PAWAN KUMAR BANSAL: Sir, with these words, I commend this Bill to this House.
MR. CHAIRMAN: Motion moved:
"That the Bill further to amend the Salary, Allowances and Pension of Members of Parliament Act, 1954, be
taken into consideration."
MR. CHAIRMAN: Now, Shri Advaniji to speak.
...(Interruptions)
MR. CHAIRMAN: Pandaji, you are a very senior Member of this House.

...(Interruptions)



MR. CHAIRMAN: Mr. Dome and Mr. Sampat, I am standing.

MR. CHAIRMAN : Hon. Members please maintain decorum in the House. I am standing now and so you cannot stand. This is not
the way the Parliament will run. I have called Shri Advani. He will express his views and after that I will allow other speakers to
express their views.

Nothing will go on record.
(Interruptions) 3€; *

MR. CHAIRMAN: Shri Sampath, Dr. Dome, will you not allow me to speak even? I am standing. You cannot stand when I am on
my legs. This is not the way. You cannot drive Parliament your way. You must maintain decorum.

...(Interruptions)

MR. CHAIRMAN: Dr. Dome, I allow you to express your views. Shri Panda, I have allowed Dr. Dome to express his views. Other
Members may please take their seats.

...(Interruptions)

MR. CHAIRMAN: Hon. Members, if you do not have the tolerance to allow Shri Advani to speak when I called his name. You must
have shown that dignity. I called Advani ji and you must have allowed him to speak.

oft <iret @out ssarvil @ Jemufer Sit, I f[ARIP U2 dictol & fo1e 3T ofdl g3l &, cifdpol [AERID P Ygd DA 88, IASKT DRI Al of $A A1 DI
3ccid fop b ud areIst ArolofiRr Aot Sit Bl srIstar 3t vp dowm I Riwifer &t kit ff siiz 7= SorpRt ol et oo a1 3, Diole of st
33 vP YR A IdDR B3P Rrgiaa: 33 18 spra 2006 sdier e cdfea =i as fovkr oriifsan ot gam, 3 ordl Siioldr, driifoad at
Siloll TIfge eIy cifcbol 3II6T MUl Sil avber [&=1, 3331 A D8l b $o13 Acis DI, IolRA Acls DI, b2 foruler BN A eI BdT fob 537 W
Tai ggd &l gbl 8, v ADored sdicd Dol & 3R 33 sIdoldic sdicd D2 3R AGel 3G IR Usdl U A HfYd D2 SIfdie) Aus Adlorsa seoil
IS BeAldbes A oidt 3| ciftbol 33 ADforsd B of Blot b PRI 3 qul A 3 As SXAAI IR § I8 BICSRID 33l 3| UG Alell A il 28l 3 b &2
aiféreret b siférer 2ra1s 3 331 ern star &1 3 3ii 10-15 e & s e Haufoisr w2 a0 & 52 urct & uri Sirb2 & 6 Aeal Sk ol 3,
531 Sl Blofl aIfde) ad 3 "6 3IPLE DI I b Jg Reifer Sl oidt &, 53y dgcroll aifdw ik v Adforsa gloll aifde, PRl Jerd: ARIST DI
Aol @RI Brel, Ten3As R fict, st ook of g B2, o e bl DS AT B2, dfed ws Bt DS 3wl il sft war sme, cifdsar
FAPforsa 3AoI Bloll AT &9 ST SeIDR! Beft B 2B of 33 a1 o TdbR ot fopen 3| d1 fordgol Blon 6 3 fica SeeT o1l Bloir
aIf3e 3liz 33 AYraRIiel 3 Uscl $AHI AT 2l Siieft aIfag,

DR. RAM CHANDRA DOME (BOLPUR): Sir, I thank you for allowing me to place my views on this important issue.

Firstly, we are not against rationalisation of salary, pension and perks of the MPs themselves. But Sir, the principal
objection on our part is that the Government has committed earlier to frame an independent and special mechanism in this
regard. During the tenure of our former Speaker, Shri Somnath Chatterjee, it was mooted and obviously, at that time, the
Leader of the Opposition also supported that view. It was mooted that an independent mechanism would be formulated to
consider the salary, pension and perks and other facilities of the Members in this House. That mechanism should be an
independent one without the Members of the House themselves and should not be from within this House. It should be
constituted outside the House. That was the earlier proposal.

The Government made the last hike in 2006. Now four years have passed and the Government could not find time to
formulate that mechanism. When the Government has come up with this proposal through a Bill for hiking the salary,
pension and perks of the Members, we feel that it is very much derogatory for the Members themselves that we ourselves
are going to increase our own salary, pension and perks. This thing is not at all dignified. A wrong message is being sent
outside the House because we are going to increase our salary, pension and perks when the people of the nation are in
crisis.

In a major part of the country, there is flood and in other parts, there is drought. Also, prices of essential commodities are
skyrocketing. People are in severe distress. About 77per cent of the people are getting only Rs. 20 as their income per day.
At this point of time, we Members are going to hike our salaries about 300 times of the existing one. This is sending a
wrong message to the country.

On principle, we are against the way in which the Government is bringing this legislation for hiking the salary, pension and
perks of the Members. This should not be permitted. Sir, we seek your protection. You should protect us. It should be
deferred. It should not be taken up in this Session. It should be deferred so long as an independent mechanism is



formulated. Till an independent mechanism is constituted to rationalise our salary, pension and perks, this Bill should be
deferred. This is our proposal.

We strongly oppose this Bill brought by the Government.
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giorIct Al e Sl Saric urfefardicst Afifer oI sioel fdbar s e iz SR sl orM o1 & 31U U el Bl siodel w2k e ¢ it g fio
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Tat 8 gl &, v Felcl Adbiorsd AR Soll aifdy; mefern S olf 3 3mu S8l Al IIbRIGT Rsfdizeret grwIolcl Sl =azer asi U2 8
fp JieIG) 1 ddel ol ol AIfde, T4 doll aIfde; 33Me ufddedol Bl aIfde 3iie dgoll AId b o8l Jeell aIfde; s A6 A v Jerford
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foif2a |1 w2 gATe Sor 3 golld JIRIPLL. . (Raeel) St v Razel 8l Sl IR IR U2 ARIG! B Aol B 2 3 BACH | IR IR St 3ARL ARG
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3T G P31 A & [ Arotoller Al b Sil dsi Aol 3 ACSA Bl &, 334 9ff Aer3t A Siis Jon arfde; PR MUt 3CSA S50 yferord 3 wa &
dl forfa di w2 o1l JAerl o1dl frcroll aifde aRiifs 91 Aol 3 DI Dol D 18 3K &, 84 cllbll P A &S TID2 3K 3, clioll P Azl
DI TID2 3K 3| & IIDR U2 GaId STekd & el IXDR A UG D 3 b clioll Bl IJFRISH DI G2 foban S1ey BA 3 3PR B4 3ol STamGRt
Pl 97cT SIesI Al forfa Fu A AR e snclidencad Rerfel goefl a1 ARic! @l snRae firerar wu 3?7 3mu ot 81 A a2 ocl ao spr
SA...(xaerer)

SHRI PRABODH PANDA (MIDNAPORE): Sir, we are not discussing the merits of the Bill. But he is dealing with the merits of
the Bill.

MR. CHAIRMAN : He is expressing his views on the Bill.
...(Interruptions)

MR. CHAIRMAN: Shri Prabodh Panda, you are a very knowledgeable Member. We have already started the discussion on the Bill.
...(Interruptions)

SHRI PRABODH PANDA-MIBNAPORE): Shri L.K. Advani did not go into the merits of the Bill. So, I seek your indulgence.
...(Interruptions)

SHRI PAWAN KUMAR BANSAL : The Bill is already before the House for consideration and passing. What is he saying?
...(Interruptions)
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3 o [z IucTot AT SIIC IS 9T 3ol WDeicel DI fo1dsot a1z Gol A DT AD| S Ub 3I2 dIel ST I o1dl 3Kt & fob wardist @t et
TR 37 3MS1 ol &1 3 A i DI DIAT § T8l P TANeIE, PIACT 3R Braieez off dar &) s Asi wardl b1 Adeld Bal Sl 3 - Hlez,
qIez, S1c3| & fAsIctt DI Bret B 2 3h2 Pdritece oft dar 3 fSerett o1l 3t 2 Al clioT eI GIars! U2 31 S 3| 82 3 Ulell oIdl 31T 3 Al cllol
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*SHRI PRASANTA KUMAR MAJUMDAR (BALURGHAT) : Hon. Sir, we are opposing this Salary, Allowances and Pension of
Members (Amendment) Bill, 2010 as we believe that the basis tenet of democracy is the Principle of Social Justice. But to
the contrary the judges are enhancing their facilities and privileges on their own and the parliamentarians themselves are
deciding their salaries and allowances. This is highly improper and hence, we the members of the left parties are staging a
walk-out against this Bill. ...(Interruptions)

SHRI PRABODH PANDA : Sir, I may be allowed to speak. ...( Interruptions) The present salary hike is going to be immoral,
unethical and ridiculous. ...(Interruptions) So, in protest, we stage a walk out. ...(Interruptions)

15.38 hrs.
At this stage, Shri Prabodh Panda and some other
hon. Members left the House
...(Interruptions)
MR. CHAIRMAN : Shri Shailendra Kumar. I have called the name of Shri Shailendra Kumar.
...(Interruptions)
ANTULT ABIG & diciog, Sil, 3T 365 A AIfIE) 3N 3ol AR ®=Krb HIfY,

€| (caaeror)

DR. TARUN MOANDAL (JGAYNAGAR): Sir, in protest, I also walk out of the House.

15.40 hrs.
At this stage Dr. Tarun Meandal left the House
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SHRI PINAKI MISRA (PURI): Mr. Chairman, Sir, I do not intend to take too much time but I would just want to bring to the
knowledge of this House the gravity of the public sentiment.

Sir, there is a very serious public sentiment outside which we must not underestimate. I do not think that anybody take
exception to the fact that the salary of Members of Parliament must be raised, but I will tell you why the public sentiment
has been the way it has been over the past two, three weeks. Let us face it. The public reaction over the last two, three
weeks has been savage on two accounts. On one account the Commonwealth Games;; the Government is completely to be
blamed for it and the public is entirely right on that account. But on the second account, I do not believe that the
Government is to be blamed because all sections of this House frankly have felt that there is a need for an increase in the
salary of Members. A lot of people outside feel the need too. The difficulty is this. What upsets people is firstly when they
see disruptions in the House. That is what truly upsets people outside. They do not mind paying Members of Parliament a
little more but they get very upset when they see the unedifying sight of Members of Parliament disrupting the House and
not working. That is number one. Secondly, Mr. Chairman, Sir, what upsets people are empty benches.
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When they see empty benches and lack of quorum, that is what upsets people. I am going to keep my speech very short.
May I only suggest that we should self govern? If we do not self-govern then that would be an act of betrayal. I think for
that act of self-governance, the first act that we should call upon is — I agree with certain sections of the House, which
have said and I have always said this even in the media — that in the event there is disruption in the House because of our
own actions and then we should not get our daily allowance. It is a very small component; and the people do not
understand that the daily allowance is really a very small component, but if we allow the increase in salary, go through this
motion ourselves and say, "If the House is disrupted, we will not be entitled to daily allowance.", I think there will be a
sense outside that some justice has been served.

As far as the empty benches are concerned, that is a matter of individual conscience and I do not think that can be
regulated.

Lastly, many hon. Members and senior Members like Shri Advaniji and many other sections of the House have said that the
Government must come up with some mechanism to fix salaries of MPs. I think, that is a little unfair. It is incumbent upon
all of us to suggest what should be that mechanism. This should be the last salary hike that we give to ourselves. Without
question, it is unexceptionable that in future, there must be an independent authority. What that should be is for each of us
-- who gets up and speaks -- to suggest that. I would here make the first attempt to suggest that like there is a Pay
Commission, which looks into the salaries, which are being paid to the Government Servants, let the MPs' salaries in future
after this, be automatically indexed along with the Government salaries by the Pay Commission. So, any time when the Pay
Commission decides on their salaries, it will also decide on the MPs' salaries.



MR. CHAIRMAN : Hon. Members, as per the List of the Business, we have to take up a decision under Rule 193 at 4 o'
clock. So, what is the opinion of the House?

THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF WATER RESOURCES (SHRI PAWAN KUMAR BANSAL): I
would request that we may just take another 15 minutes for this Bill.

MR. CHAIRMAN: Yes, it is because three more speakers are yet to speak on this Bill. If the House agrees, we can allow the
three Members to speak and pass this Bill.

SOME HON. MEMBERS: Yes, Sir.
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DR. N. SIVAPRASAD (CHITTOOR): Mr. Chairman, Sir, I thank you for giving me an opportunity to speak on this Bill. This is

the august House. We pass the Budget here. We make the legislations here. We form many more Committees here. If a
Commission is to be made for enhancing the salaries and allowances of Members, who is to nominate the members? Again,
we are the persons who have to nominate the members of the Commission also.

Sir, I am a new-comer to Lok Sabha. It has been fifteen months, but I could not know what I can do for the constituency I
represent with the help of various departments because I have no infrastructure here. The same thing is there in respect of
my constituency also. My constituency spans about 250 kilometres, covering 37 mandals. Hundreds of people come to me
every day. I am unable to offer even a cup of coffee to all of them. I am unable to satisfy all the people. Many of the people
come to me without money for return fare also. They talk to me and finally at the time of going back, they would ask for
bus fare also. I have to fulfil their needs.

I thought of talking of many more things, but what is happening here is that all the people, to my assumption, are not
talking frankly. We definitely need enhancement of our salaries. We are unable to fulfil, and do justice to, the aspirations of
our people. Not only that, the Government should also think of giving house-sites to the Members of Parliament. Even Shri
Sharad Yadav was telling today that all the Members may not come back to the House next time. Previously, the Members
of Parliament were getting house-sites also. So, I would request the Government to consider giving house-sites to the
Members.

I would submit that there are 37 mandals in my constituency. Even for a parliamentary constituency with 20 mandals also,
only Rs. 2 crore are being given. This amount is also not sufficient. So, they have to consider enhancing this amount under
MPLADS also. ...(Interruptions) 1 would request all the Members to support me because enhancement of salaries and
allowances is a must. Some people are telling what they have got from here and whether they cannot accept the enhanced
salaries when they are enhanced.

I would request the Government to consider giving house-sites and enhancing the amount under MPLADS also.
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S (S L

D AP oldl uIeal, d dd_sARI Ag-olal-8IeL aleld_otal reresit 11 I would like to know this from the Government of India. What kind




of proactive polfcy decision do you have to contrc] the sI@rocketing rise in prices of different commodities? ser 3mu cller sarse
urfefamict wacdt &t Riwifyer o1 ametor b e darR & ordl &, Then, I would like to propose that the system of formation of the Joint
Parliamentary Committees (JPC) should be scrapped. What is the use of it? ...(Interruptions)

MR. CHAIRMAN: Mr. Bwiswmuthiary, please conclude now.
...(Interruptions)

off eIzl FeR SAMARRIE! @ #8lcw, it d wsoll aradl g b gAlR walcls @I Sl ©s &, 3A Gl DAS A TGP DA A DA GA DAS
Dol AIfde, TR A3 Sl Ui ofek DIDASIR UIfefeRIGRIFIC DR 3-3idi-5 [emoris-=1eris_foratol_giq_onfel_g|_Jddl-3,
o (raemer) aE DRt wiftREld oixdR 8 aa-sll aga dwas 3| AR-SeusisIe! fieel & ag, et 63 af da g &, <iftbel a8l 3corRII_d1
P® oldl &) 3131 ol & [ vadl_cls foIfdl s DI Gl DRAS A AGID GA DAS Dol ALY,

MR. CHAIRMAN: This is not the topic for today's discussion. Therefore, please sit down.
...(Interruptions)

oft ArctAT HWoR AAMARRIE § va wadlst b tolel DA A DI U &SIk FUT Bloft arfdy; Sarse urfefmdicl warct of 11 Gor A Rrwifeer b1
g, 3! HArolol & arfay,

off 9RG AIGd : ABSIGA, A UD dId Daoll el ORI I, $AD eI ADI Al §) Sil srsavil it of dal, $A Acel i vadlst Dl A3l DI #E! $A dR
3l o1t 301 3| fUsel sferar 3 sft vardist of dlol-aR IR A 3Gl doRcdls & foTe JId Dal 3 AB $A ATl DI ¥l P 1w Kb aR-ar vardlst &t
331 U2 1l AR 3| 3iusdvfl Sft of @war b st ordl waft arg 9, v Adbforsa dotoll aIfde, e A BID MU 3D 18 DI IXAT TSy,

SHRI PAWAN KUMAR BANSAL : Sir, I thank the hon. Members, Shri L. K. Advani, for his very pertinent intervention in this
on principles; Dr. Ram Chandra Dome; Shri Sanjay Nirupam; Shri Shailendra Kumar; Shri Dhananjay Singh; Shri Sharad
Yadav; Shri Pinaki Misra; Dr. Raghuvansh Prasad Singh; Dr. N. Sivaprasad; and Shri Sansuma Khunggur Bwiswmuthiary.

Sir, ten hon. Members have participated in this discussion. I am happy that this time we have taken up this matter for
discussion in the House to avoid the odium that we pass the Bill relating to our salaries without discussion in the House. In
fact, the Constitution enjoins this responsibility on us and I would, in this case, very briefly refer to article 106:

"Members of either House of Parliament shall be entitled to receive such salaries and allowances as may, from
time to time, be determined by Parliament by law."

There are two words — by parliament, by law. All these years, I agree with some of the hon. Members, Parliament
has been determining the salaries by law. Today, we are seeking an amendment to the law itself.

There is no denying the fact that there is a universal acceptance or rather demand for this that henceforth we give up this
power of ours within the parameters of the constitutional provisions, and that means the law as such has to be amended to
provide for a permanent mechanism. The law as such may not have to be amended, but some provision there would entitle
that this matter is decided by the Commission. But the important point that would still remain is that do the
recommendations of that mechanism or the Commission, or whatever we call it, come to the Parliament again?

These are the points which will have to be discussed. It was in this context that I had said that the Cabinet in its meeting
in August, 2006, decided in principle that a mechanism needs to be set up. But many, many questions have arisen
thereafter. I can say from my personal experience during this last one year that views have been expressed on this. That
view has been expressed by Dr. Raghuvansh Prasad today also, that is a contrary view to this, who says that this right is



vested in us, and we have to exercise it ourselves -- of course, with discretion and judiciously. It is not that we have
unbridled power or unlimited power in our hands. We have to be answerable to the people and we have to see as to what
we do because we have to really, ultimately, act as the representatives of the people.

But nevertheless, I and for that matter the Government are of this view now, particularly, as I said in the beginning, in view
of the developments in the last few days that it is time now that we set up a mechanism for this. There is no denying the
fact. I am afraid it would be extremely difficult for me to announce the setting up of such a mechanism as demanded by
Shri Advani within the next two or three days. But I can assure this House that we would like to have wide ranging
consultations on this. This will be a departure from the law that we have been following since 1954. Therefore, this does
call for some discussion as to who are the people who have got to be associated with it and with whom we place this right
for the future.

Having said that, I would very, very briefly refer to some points which, indeed, are very pertinent and I am very happy that
the hon. Members have raised those points, and this debate has given us that opportunity to in fact go to the people and
say that this is what we feel about it. It was a good number of hon. Members who said, though of course there was a
contrary view again by Dr. Raghuvansh Prasad, but the prevalent view, predominant view, as was expressed by the hon.
Members was to the effect that if the Parliament does not function, then we should not take our daily allowances. Our
perceptions, our concepts differ as to what work is, but if we come to the Parliament to transact business, I think that is
the work which the Parliament is supposed to be doing. The other work, that is, may be the sound of democracy, at times,
prevails over the reason of democracy, but ultimately, it is the reason of democracy which has to prevail over the sound of
democracy. In the Parliament, it is the reason of democracy which should prevail. Outside, of course, we are all political
workers; we can take our decibel to whatever level we wish to. But I think in this context, this point that has been made
here that if for any reason, for our own reasons, if the Parliament is not able to function for a day, we should provide for it
that for that day we do not take our daily allowance. This point as also the point relating to attendance, the secretarial
assistance, that was indeed a very pertinent point which has been made.

As Dhananjay Singhji said, we have to work maybe on certain important matters about which we do not have the
information. Accepting that as a layman, as a representative of the people, as a conscientious political worker, we do want
to participate in something which may be very technical. For that perhaps you do need some research assistance. There
could be people from the universities and elsewhere to help us. But I am not in a position to really say more than that on
this.

oft ercisrr Ris & ff v @i Psoll aigen; 3ol AR & fere Rt wdlRioe s fiel Sl doiercied wact 3 a1, 3}¢ISar Dt 9 8l A & ol
AHICRIL 3 § - DAcciea DI 1ol Ui 3R 38l DA A D Gl R IDicR Se2 dlol aifd, Sl cllel AR 1 8, AIfd d 36l & st
28 3 Ah| DIt D 3l YA BR3A P 362 3N 3|

oft Udel BAR & : ABIGY, 3 Sl DB Wl Al, T& YS! Al b I8l il 3MC (AT IIRD2 3N &, 3CPI-3ICTT AlGIGHRI AGRIL of $ol Il Dl Asl
SIifa2 fopen ) 336 ol uael I 1y, fepen o b PR B3 3 aren usdl 3, PeT oIl al Urdl, 3IRREA dl Siead 8 a1 aIfort & @ 3, Sfisidt &
el et @) Sl 3

16.26 hrs.

(Shri Arjun Charan Sethi in the Chair)

9RG A6 Sit of dgd 316d S DI RIay o= o1 b clisll Dl 3ol ASToliieIcd DIE 3 36l USHI 8| 3ol 18 Asl Isol DI DIS AAFAT 8| A IEH
diSt 8 3PR &% S0l W g fOIm o2, 3o A D3, b2 oIrIG gt ard Bisit BRI 18 891 @8 28 & b v AdDIIsH b S &) F TSI §
b 31 PRI 36T T8 el 3N 3 b 391 I Bietd3 331 ardst, v B3 dist & a1l 9 SR & SRR a6 Sof Il ®I BACH B2 uIg

Having said that, I just want to very briefly refer to the point relating to pension. We did consider this point. But I must say
once and for all that we should not compare ourselves with any service whatsoever. If I were to say so, that would rather
be demeaning ourselves. Maybe the other people are unimportant for this. We have to put ourselves in a different bracket.
We are not Government servants: we are public representatives. Maybe our work is 24x365 but we are not Government
servants. Therefore, we must not try to compare ourselves with the Government servants.

oft 9ictog AR : YCIDBICT D T2 3 &3 Aol A3y, ... (aEet)

Fsmmufer A8IGA & Siciog oft, sMud! BIS off arT RorS 3 ordt SRkt sreft Arerefizr sicft Sft dler 32 &



..(xaErmer) *

oft ugel PAR &l & YIcIDIel Dl d 3felel BCD2 8| 9 U9lel P fé1e Daoll Alsdl §, FRlifh A IRIG BRI &l 8, S YIaelol & b PR clld
21911 b vop ad a1 S ad b fere 28t 31, aq sft 368 Gorer el Gorer e odl 3, SRIGHID® &) RIdoll IR SAIGT TIEIAT 2391, 3AD & A
ol 3ol 9IRIG WA 8t UG 8, ATGIGIRT AGRI 9RG AlGd Sl Iold S22 BIdl, 3 ABAl & b d ggd cdd 3R3A A ulleRdic i 3R 3§ etfcpor
aIrst 3 fe5ot A Il 2R ufeRIdic 3 33 2I9t, $oIopl 3Gl doredIs I SIGT Uolel BT VAT S92 ToIdl BI0M| VI J5d A BA 3| SARTT & $AD
fé1e a8 Io1evl ofdl & Apel| JAPIRRIBE Sit of apft St el Iowl A DS Al 31l 5y et & Al 3 o1l & cifcpol SiI oft A 8, IoTpl a1 S
331 oarct 9 e argay To arrest the growing cynicism in the public estimation about the politician, about the Parliament, and
for that matter democracy itself, is a duty on us. We have to arrest that growing cynicism. Therefore, I can only say that
we must all put our heads together to see as to what mechanism we work out for the future.

With these words, I thank all the hon. Members who have participated in the discussion and who have expressed their
support to this Bill, and I commend that this Bill be taken into consideration.

MR. CHAIRMAN {£SHRFARIUN-CHARAN-SETHD: The question is:

"That the Bill further to amend the Salary, Allowances and Pension of Members of Parliament Act, 1954, be
taken into consideration."

The motion was adopted.

MR. CHAIRMAN: The House shall now take up clause-by-clause consideration of the Bill.
The question is:

"That clauses 2 to 4 stand part of the Bill."

The motion was adopted.

Clauses 2 to 4 were added to the Bill.

Clause 5 Amendment of Section 8 A

MR. CHAIRMAN {£SHRFARIUN-CHARAN-SETHD: Dr. Raghuvansh Prasad Singh, do you like to move your Amendment?
3t. Jgd9r g6 Ris @ #idicd, 9 yzdaa o1 §

s 3, Ufep 3,

"di31 B Fuw " F ool uT

"tz aoR Fue " yfereenfia e sy (1)

off udel BAR SAcT: ABIG, A YAl YRAIG il 3 Dsoll UGN [ob SIe &1 cllel SAD d2 I ADIOISIH TolIEs], As AN IIAD UR I SIIUs, SA
o teret 8,000 I 31 a2 20,000 3w g8 2 &iiz Sit Areton Yoret 3, Sit uid AT A SR 3, a6 800 I 3 aga2 1500 Fw g8 3| 3161 B
o1 391 15 fAwRT 331 Adbforsd b U I3 SiIal arsdl

3t 2ad 91 yr1r6 Ris & #dicw, ROt o et 16,000 3w oft, 331 ot dorer 8,000 Hu oft, smst smu et 50,000 3w @2 23 &, Al Yorel ol
#ff 8,000 Zw 3 w12 25,000 S0 fipanr Siel aifde; AR ARSI BRI Fid] of seidic Adc oI aa odl, Y PIE of e &= 2 b
&9 ufder rde &) JIPHA BIE T Ber ... (aawirer)

SHRI PAWAN KUMAR BANSAL: In law, it is all contextual. sicrer-sicier wicaze 3 sicter-sictel dist aidt &

MR. CHAIRMAN: I shall now put Amendment No.1 moved by Dr. Raghuvansh Prasad Singh to the vote of the House.



The amendment was put and negatived.
MR. CHAIRMAN: The question is :
"That Clause 5 stands part of the Bill "
The motion was adopted.

Clause 5 was added to the Bill.
Clause 6 was added to the Bill.

Clause 1, the Enacting Formula and the Long Title were added to the Bill.

SHRI PAWAN KUMAR BANSAL: I beg to move:

"That the Bill be passed."

MR. CHAIRMAN: Motion moved:

"That the Bill be passed."

SHRI SUDIP BANDYOPADHYAY (KOLKATA UTTAR): Sir, I want to make a small comment. It is a very good tactic that to

oppose the Salary Bill in the House, and to accept it by going to the counter; and when the Bill has already been passed.
Those who have walked out or all those political parties who are opposed to the Bill, it has to be taken into account that
they are ruling the State for the last 34 long years and at least, four to six times salaries have been increased in the same
Assembly. They are representing the same people and the same people are walking out today. We feel that this is an
attitude of double standards and an attitude of hypocrisy. We totally disapprove such type of hypocratic decisions. We fully
agree to what the hon. Advani ji has proposed and the way the hon. Minister, Bansal ji has concluded the debate. All of us
should unitedly stand behind and those who have walked out from the House opposing the Bill, I think, they should not take
the increased salary uptill the next procedure is adopted.

MR. CHAIRMAN: The question is:

"That the Bill be passed."

The motion was adopted.



